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1.  The registry has placed on record copy of Form No.5. Upon
perusal, it transpires that the assessee has opted for settlement of
dispute for the year under Direct Tax Vivad Se Vishwas Scheme (VVS
Scheme), 2020. The Ld. Sr. DR submitted that the appeal may be

dismissed.
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2. In view of foregoing, the assessee’s appeal stands dismissed as
withdrawn.

Order pronounced on 06™ April, 2022.
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